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O R D E R 
(Through Virtual Mode) 

 
05.08.2021  Learned Counsel appearing on behalf of the Appellant submits 

that the parties have settled the matter. Therefore, he seeks to withdraw the 

Appeal.  

 Learned Counsel for the Respondent is in agreement with the submission 

of learned Counsel for the Appellant.  

 Considering the submissions, the Appeal is disposed of as withdrawn.  

 

 

[Justice Jarat Kumar Jain] 
Member (Judicial) 

 

 
 

(Dr. Ashok Kumar Mishra) 
Member(Technical) 

Akc/Nn 


